
Is "rln~1l A",w", 
(b) the countries wiCh ,,110m Iftttia 

1m not been '8b!e to IiID extraditioD 
treaty Ind tbe reaSODs tbereof; aid 

(c) the nama of cbuntrles with whom 
tbe talks fo have extradition treaty arc in 
progreh ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : <a) 
CaD ada. 

(b) and Cc) Conclusion of extradition 
treaties with the United Kin8dom, tbe 
Federal Republic of Germany and tUrkey 
are in various stages of negotiations. 

Completion of SYL caDal project by tbe 
Icheduled time 

-491 'SHRI'SUBHASH Y ADA V : Will 
the Minister of WATER RESOURCES be 
pleased to state : 

(8) whether tbe construction work of 
Sutlej Yamuna Link Caml win be comple-
ted by the schedueld time; 

(b) if Dot, the reasons for delay; and 

(c) whether Government propose to 
take any steps for the completion of the 
project a'S per ~cbedule and if so, the 
detaUs mereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXflLES AND MINIS-
TBR OF STATE OF THE MINISTRY 
OF WATER RESOURCES (SHRI R.AM 
NtWAS MIRDHA): (a) and (b) Con-
struction of some of tbe work of tbe Sut-
lej Yamuna Link Canal Project has not 
been progressing according to scbedule be-
cause of circumstances like farmers' agitat-
ion, unseasona) rains, staff strike at Junior 
Engineer level and contractors' perfor-
maoce. 

(c) With Government of India provid-
. iaa tbe necessary funds there is no con-

straiot of rea_ources in expediting the pro-
,res.. Implementation is being monitored 
by • Iliah level committee at tbe Centre to 
relolve bottlenecks and help in or.ntsina 
tbe Deccssary inputs. Some of tbe con-

rtaetbrs '~OIe ""rfartDIDce Was J~*s tlfan 
_atiltaetC1ry Iravb IbNO te~)a~d. Addk1o~al 
allocation of cement bas." be'CD malo 
for tbe project. Tbe Government of Punjab 
". ve 81*0 constituted a biah power 
committee under the Cbief'Secretary 10 
expedite completion of tbe Cana). 

Settf ••• p-of J\",,,.·P ..... eaIa Hi[b Gourt 
Bencb at GaDtar 

*492 SHRI V. SOBHANADREESWA· 
RA RAO : Will the Minister of LAW 
AND JUSTICE be ·pleased to state : 

<a> whether there is a Jong standing 
demand for settios up a Beocb of Andhra 
Pradesb Hiab Court at Guntur; and 

(b) if so. the likely date by which 
Union Government will take decision in 
this regard ? 

THE MINISTER OF PLANNING 
AND MINISTER OF PROGRAMME 
IMPLEMENTATION AND MINISTER 
OF LAW AND JUSTICE (SHRI P. SHIV 
SHANKER): Ca) & (b) Representations 
have been received from time fo time de. 
manding establishment of Benches of 
Andhra Pradesh High Court af Guotur and 
other places. No proposal has been received 
from the Government of Andhra Pradesh 
in this regard. No action is taken by Cent. 
ral Government in the matter unless a 
proposal has been received from the con-
cerned State Government. 

[Translation] 

Activities of foreign agfDcies 

·493. DR. PRA BHAT KUMAR 
M 15HRA : Will the MiDister HOME 
AFFAIRS be pleased to state: 

(a> whetber Union Government are 
aware that certain fORiBD egeDci~s ale 
workie, UDder tbe name of varjous or-
lanisations in remote areas of tbe couatry 
and their activities are likety to cause 
class stru&gle; 

(b) the modus operandi of tbe forcian 
agencies; and 

(c) tbe steps beiDI' tHen by Oovtm-
ment to check the aetivities of tMsc'iorci· 
an alcDcies ? 


